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CENTRAL ADMINISTRAIIVE TRIBUNALL
BANGALORE BENCH

IA Y'IN  APPLICATION No,  1732/86(F) , COMMERCIAL COMPLEX, (BDA)
- _ INDIRANAGAR,
' o BANGALORE - ~560 038,
DATED: BM-T-C7
APPLICANT Ve RESPONDENT S
~ Shri D. Keshave Naik The PMG, Kernetska & another

T0

3. The Dirsctor Gensral (Posts)
Sanchar Bhaven
Nsw Delhi - 110 001

1. Shri D, Keshava Neik
L.S.G. Postal Assistant
Puttur Head Post Office
Puttur - 574 201

Dakshina Kannada District 4, Shri M.S. Padmarsjaiash

Senior Cantral Govte. Stﬁg Counsel
High Court Buildings

2. The Post Master Gensral
Bangalore -:560 001

Karnataka Circle ‘
Bangalore - 560 001

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
BENCH IN APPLICATION NO, 1732/86(F)

Please .find enclosed herswith the copy of the Order
passed by this Trlbunal in the above gald Application on

22-7-87 .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE 26th DAY OF MARCH 1987 .
Present : Hon'ble Shri Ch,RAMAKRISHNA RAQ MEMBER(J)

{

Hon'ble Shri L.H.AREGO MEMBER (A )

APPLICATION No.1732/86(F)

D.Keshava Naik,

L.S.G.Postal Assitant,

Putture(DK) Head Post Office,

Putture - 574 201, oo APPLICANT
Ve

The Postmaster General,

Karnataka Circle,

Bangalora - 1. xXx; RESPONDENT

( Shri M.S.Padmarajaiah ees Advocate )

This application has come up before the court today,

Hon'ble Shri Ch.Ramakrishna Raoc, Member(J) made the following 3
0R DER !

The applicant who is a member of Scheduled Tribe($T)
and working as time-scale Postal Assitant in the office of the
Senior Superintendent of Post Offices(DK) Puttur(SSP0) was promo-
ted as LSG in and by memorandum dated 27.5.85(ANNEXURE-A) issued
by the SSPO agéinst the guota of vacancies reserved for STs which
remained vacant as on 30.11.83. The applicant, in his letter
addressed to the Postmaster-Gensral(PMG), Karnataka, Bancalore
(respondent ) requested for notional tixation of pay in the cate=-
gory of LSG from the date prier to 3U.11.83, when the promction
was actually due to hime. The PMG, however, did not accede to the
request of the applicant on the ground that there was no provision
under the existing orders for fixation of pay from a retrospective
date. Acggrieved by the order of the respondent the applicant has'

filed this application. !
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2% In the reply filed on behalf of the respondent
it is stated that against the decision of the PMG(Respondent) _
a representation dated 7.12.85 was submitted by the applicant
which was duly forwarded to the Director-General Post & Tele-
oraphs, New Delhi on 9.,1.15986 and the same is still under con-
sideration by the Director-General of Posts, whose decision

is awaited.

3. Since pore than a year has glapsed since the

“W%¥,therafere.

applicant submitted his representation.we/direct the Director-
General(Posts ), New Delhi to dispose of the representation of
the applicant withina period of two months from the date of
receipt of this order. A copy of this order shall be served
not only on the respondent but also on the Director-General,
Posts, New Delhi to snable the letter to take immediats action

for disposing of the representation of the applicant within

the prescribed time indicated above, Registry to note. .
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Order Sheet (contd)
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Date Office Notes Orders of Tnbuna
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ORDER IN I.A. No.' 1

4
In this I.A., t%e ap-licants
who were resnondents in A.No,
1732/87 have sought gxten51on of
fZ){:?%;) time for 2 period of two months
for implementing the|order of
thls Tribunal rendered on
- «3.1987. In that prder thés
Tribunal had directed the
respondents to dispose of the
! repres=ntation of the apnlicant
within two months frpm the date
of receipt of the order. The
said two month period has slready
expired and the resoond°n+< want
some more time to dus;:uos'= of the
aoolicant's representation.
2. Sri M.S.Pzdmarajpiah, learned
counsel for the applicznts in
this I.AR., assures us that the
representation of the applicant
will Ye dispos=r of within the
extended period 2 mohths, if
allowed by this Tribunzl. The
applicant in the orihinzl
applicztion was also,nrasent
and urged that :he mftter shu 1d
not be delayed v-ry lonno as
he has filed his represon*=t10n
N BANE: as far back =s 7. 17.ﬂ99

e Having he-rd both sides,
we feel that the respondents
should be given extehsion of
time asked for to dispose of
i the representation of the
apnlic~nt in the originzl
applicatipon. Prayer of the
applicant in the I.A. is
accordingly allouwed. The
respondents are directed to
dispose of the reprssentztion
within a period of two months
from today.

ot Dt

L (Ch Ramakrishna Rap) (P.Sriniv=san
BANGALORE Member (3J) Member(A)




